HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ke k k%

EXTENSION :
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5860/ 202) |IRGILP  Dated: 72 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bilkees Ashraf
D/O Mohammad Ashraf Sheikh
R/O Warapora, Magam, Tehsil Handwara, District Kupwara

vide notification No.17 of 2022/RG/LP dated 23.02.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ('N\”M :
y . \/‘O)%ﬁi/

Regigj'?r (Administra&
No: /3628-5Y% |RG/iLP Dated: 22 .04.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi. ,
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bilkees Ashraf, Advocate

...... for information and necessary action, <
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| | r\/\'qﬁm
Regi dmini .
f%lﬁrar (Administra w




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 553 % 204 |RGILP  Dated: 24 .04.2024

Provisional admission granted under Advocateé Act, 1961 in favour of

Mr. Basit Rahi
S/O Abdul Rashid Rahi
R/O Ward No. 1, Tehsil Katra, District Reasi

vide notification No.18 of 2022/RG/LP dated 23.02.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before,

By Order . ' | M“ﬂ
= A

—
Registia dministration)
No: 13€35- Y |RG/LP Dated: 22 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

0. incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Basit Rahi, Advocate

...... for information and necessary action.

7l
R@rar (Administrafjon)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 55V f’g’ 20% |RGILP  Dated: <2.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahil Manhas
S/O Mohan Singh
P/O Malli, Tehsil Billawar, Tilla, Kathua

vide notification No.1300 Dated 02.01.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Admlnlstra% =

Reg%y
No: 364278 RGP Dated: 2% .04.20%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for mformatlon and
also keeping record of the same.

7. Mr. Rahil Manhas, Advocate

...... for information and necessary action. /
UJ
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Re%stjlr (Administratign)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE R

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S§S55 95” 2024 |RG/LP Dated: -2 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farid Ahmed Khan
S/O Mohd Shabeer Khan
R/O Thera Topa,, Tehsil Mendhar, District Poonch

vide notification No.45 Dated 06.04.2017 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enroliment as an
Advocate is ordered there before.

By Order Vwm

.
Rg%?a (Administration)

No: 12649-5S5  /nG/LP Dated: 22 .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

0. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Farid Ahmed Khan, Advocate

...... for information and necessary action.
Clisam
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3¢ ¥ 2024 |RGILP  Dated: <= .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidhant Chib
S/O Surinder Singh
R/O Byepass Bishnah, W.No.4, H.No.15, Tehsil Bishnah, District Jammu

vide notification No.1038 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o

RegistrarfAdministration)
No: /3657763 ReiP Dpated: 2% 04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Sidhant Chib, Advocate

...... for information and necessary action.
T
g ahlaan

istraf| (Administration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k kK

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S$§7¢/ 20% |RGILP  Dated: << .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suleman Zaffer
S/O Zaffer Ullah Khan
R/O H.No 42, W.No.13 Bathi Mohalla, Tehsil & District Doda

vide notification No.1021 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order VJ\
oS

P A 'm
[ Reg?}aninistration)
No: [3%69770  menp Dated: 22 042054

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. ©  President, District Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Suleman Zaffer, Advocate

...... for information and necessary action.

. o 0
Rgﬁi;tr r (Administration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

NOTIFICATION

No: 556 %’ 2% |RGILP  Dated: 2%.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gagandeep Kour
D/O Charanjeet Singh
R/O Ward No.3 near Dream Land Park, Krishan Marg, Kathua

vide notification No.1340 Dated 02.01.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A

By Order :
oy

ﬁg%zi)s}ar(Administration)
No: 13673777 jpGup Dated: 2 .04.3624 b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi. _ _

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Gagandeep Kour, Advocate

...... for information and necessary action. \
O

!

.
Regéatr/awmistraﬁon)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 594 20% |RGILP  Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Magsood Ahmed
S/O Mohd Bashir
R/O Hari, Ghranchoudhria, Tehsil Surankote, District Poonch

vide notification 1515 of 2021/RG dated 17.12.2021 for a period of one year has
been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL..B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

V4
’Jx./‘
By Order _ M
m M g 51 .—U(-f T )/\7
Reéj;st/rai' (Adminisiration)
No: /3680 "¢ pGip Dated: 2 .04.26%4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Magsood Ahmed, Advocate
...... for information and necessary action.

-




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k %k % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S408/ 2020 RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umair Nazir Ronga
S/O Nazir Ahmad Ronga
R/O Vakeel Colony, Brein, Nishat, Srinagar

vide notification No.459 of 2021/RG dated 26.03.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/flnal enroliment as an
Advocate is ordered there before.

By Order

2

Vi
0\%),0%"3/\7'
dministrdtion)

Reglst{:%/
No: /3687 72 paip Dated: 22 .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for mformatlon and
also keeping record of the same.

7. Mr. Umair Nazir Ronga, Advocate

...... for information and necessary actio M
Re%lllst/raerstratlon)



10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k% k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S6/6/202% |RGILP  Dated: << .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amjed Hussain
S/0O Tufail Hussain
R/O Kakora, Tehsil Manjakote, District Rajouri

vide notification No.1778 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
s
1942y

~ )" \

Regis%rlyar dministration)
No: 56949770 ;ncip pated: 22 .04.2024

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Amjed Hussain, Advocate

...... for information and necessary action. »

Vad
£ . - )
R{glstr;lyry dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k%

NOTIFICATION

No: 5672 *jﬁ 202 |RGILP  Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anamika Changotra
D/O Yash Paul
R/O Village Supwal, P/O Sujwan, Tehsil Vijaypur, District Samba

vide notification N0.904 of 2022/RG/LP Dated 27.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expity unless the absolute/final enrollment as an
Advocate is ordered there before.

2

By Order \\a//mo

Regl ar (ﬁdmmlstratlon)
No: /379707 jrG/Lp Dated: _22 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Anamika Changotra, Advocate

...... for information and necessary action, uj;
@%5 V/(Admmlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
h hk k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S62% ®% RGP Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abid Amin Dar
S/O Mohd Amin Dar
R/O Village Monghall, Tehsil & District Anantnag

vide notification No.422 of 2021/RG/LP dated 05.06.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
Regls%
No: /3729 pcup Dated: 22 .04.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Abid Amin Dar, Advocate
...... for information and necessary action.
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'HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

NOTIFICATION

No: $¢ ’“&/ 20% RGILP  Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sakshi Sharma
D/O Yashpal Sharma
R/O H.No.52 W.No.12 near Old Bus Stand Tehsil & District Rajouri

vide notification No.706/2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CiD.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
o
| /
oy-L4

) '.
, Regls$ %ymlmstr tlon)
-2/
No: /2! meup Dated: 22 .04.202

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sakshi Sharma, Advocate

...... for information and necessary action.

0\/‘“}:
77 A\/@’ »—U('; ")/tf
R%/istrqt‘x}dministra ion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
 k k k%

.EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S€74 0 RGILP  Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aarushi Jain
D/O Rakesh Jain
R/O H.No 135, Afghana Mohalla Panjtirthi, Tehsil & District Jammu

vide notification No.1788 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order e ’
\/m

ReglqtrVar Administration)
No: (27357 ;RGP Dated: 22 .04.20%4
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. '
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Aarushi Jain, Advocate
...... for information and necessary action.

% |
e
eé[lzs/rWInlstratlon



/1S
8

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S69e/ 20 ;pagup  Dated: £ .04.2024
)]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shafiet Ali
S/O Abdul Rashid
R/O Farwalla, Tehsil & District Rajouri

vide notification No.1937 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Vol
LY
P .
Registyar winistration)
No: [374Y2°49 oGip pated: QA .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

S. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shafiet Ali, Advocate

. . . /

...... for information and necessary action. o
o\
R 1strde1mstrat10n)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k% *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S67% 2™ |RGILP  Dated: 2%.04.2024

—

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Shahnawaz Khan
S/O Mumtaz Hussain
R/O Narol, Tehsil Mendhar, Dlstrlct Poonch

vide notification No.1891 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order R V W

Registrary(Administration)
1378157 ) >
No: '~ /RG/LP Dated: _2< .04.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Shahnawaz Khan, Advocate A

...... ..for information and necessary action. oA
o 7
8, i Ot 7}7
‘ . . ] L3 L .
Re%%;?r Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k k k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: STOHY 222 RGP Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mumtaz Ali
S/O Bashir Ahmed
R/O Mangota, Thanna Mandi, District Rajouri

vide notification No.878 dated 19.08.2017 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

v \ i
g 4Lk

Registrar (Administration)

1884 .

K RGILP Dated: 22 042024 &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mumtaz Ali, Advocate

...... for information and necessary action 'J‘»ﬁ |
M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E R

EXTENSION
OF PROVISIONAL ENROLLMENT .

NOTIFICATION

No: 3 7"/%%20% IRGILP  Dated: #2.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javid Bashir Mir
S/O Bashir Ahmad Mir
R/O Palhallan, Mir Mohalla, Tehsil Pattan, District Baramulla

vide notification N0.1492 of 2021/RG dated 16.12.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

- . 1197 .
Regls$ Administration)
No: 13815-L1] 1ncnp pated: 22 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.

7. Mr. Javid Bashir Mir, Advocate

...... for information and necessary actionw

o N |7
ﬁ;gﬁtr r (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5725/ 2% |RGILP  Dated: 42 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shokit Ali
S/O Mohd Bashir
R/O Swari, Dali.. Tehsil Kotranka, District Rajouri

vide notification No.1578 of 2021/RG dated 17.12.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered. there before.

By Order

AN J
Regisg};ir" inistration)
No: [382R-28 /pcip pated: 4% .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shokit Ali, Advocate

...... for information and necessary action. W



20

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % * k% %

EXTENSION
OF PROVISIONAL ENROLLMENT (i

NOTIFICATION

No: ° ”";f 2% |RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mandeep Singh
S/O Pritam Singh
R/O Handar, Tehsil Arnas, District Reasi

vide natification No.1514 of 2021/RG dated 17.12.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ' V

| I@éisWinistration)
No: /2621735 meip Dated: 2% .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mandeep Singh, Advocate

...... for information and necessary action. 2

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 574 ;ﬁ—?ow IRG/ILP  Dated: **.04.2024

Provisional admissi'on granted under Advocates Act, 1961 in favour of

Ms. Sofia Kosser
D/O Haji Fazeelat Hussain
R/O Ujhan, Tehsil Darhal, District Rajouri

vide notification No.1605 of 2021/RG dated 18.12.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutelfmal enrollment as an
Advocate is ordered there before.

By Order

2"

3 Registrar }mlmstratlb?i)
No: 3826 jeGnp  Dated: 22 o4, 2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadlng on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sofia Kosser, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% k%

EXTENSION
OF PROVISIONAL ENROLLMENT

"NOTIFICATION

No: 575 %/ 20 |RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Wakeel Koka
S/0 Gulzar Ahmad Koka
R/O Paniwah P/O Bugam, Kulgam

vide notification No.806 dated 15.10.2018 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned Umversﬁy
and verification of his/her character and antecedents from the CID.

The renewal / _extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

7
By Order 3\/ Nuv"
— , o'fui—f W

Regisq}a/r( mlnlstratlon)
No: (3915717 ;peip Dated: 2% .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abdul Wakeel Koka, Advocate

SO for information and necessary action. "

S TS

Regi trar (Administ atlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S 'f'éé;f P4 RGILP  Dated: 42.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Yasin Dar
S/O Gh. Rasool Dar
R/O Magam Astan Pora, District Budgam

vide notification No.757 dated 30.12.2020 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

| ? T
No: 1365056 egls(g/

/RG/LP Dated: <* .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Yasin Dar, Advocate

...... for information and necessary action. u A
, o~ ol
' o "))7
- — 0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S7 ?5’{ 2% |RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Touseef Ahmed
S/O Nabi Baksh
R/O Marmat Mangota, Tehsil Marmat, District Doda

vide notification No.1064 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
\ ,Ub;

Reglst%/(%mstratmn)
No: 736518 /rGiP Dated: 22 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Touseef Ahmed, Advocate »

...... for information and necessary action. \/ o ~

¥

Reglstr r (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
.k k k% %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S70% 2% |RGILP  Dated: 2*.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avnish Gorka
S/0O Rattan Lal
R/O Jinder Kalan, Tehsil R.S.Pora, District Jammu

vide notification No.1828 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject

to the verification of his/her Certificates/LLL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

?

\J\/\

CEol

e N\ 97
Regns@@mnstratmn)
No: /3584~ 7° /RGP Dated: 32 .04.2024

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagarfor information and

also keeping record of the same.
e,
25
701977

7. Mr. Avnish Gorka, Advocate
Registrar anlstratmn)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

AN

No: SS19/ 2024 |RGILP  Dated: 20.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shewal Mehmood
S/O Mehmood Rana
R/O Green Belt park Gandi Nagar, Tehsil Bahu, District Jammu

vide notification No.1026 of 2022/RG/LP Dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
s
r()("’}

Administration)

By Order

/7 '- —r

Regisgra
No: (3517 "4 /RG/LP Dated: “° .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. '

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.:

7. Mr. Shewal Mehmood, Advocate

L for information and necessary action.

" Py
R@I\g/istrwdministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
 k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

SHF 2 RGP Dated: %*.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Seema Khajuria

D/O Munshi Ram Khajuria

R/O Mandlote P.O Kud, Pachote, W.No.4 Badana, Tehsil Chenani, District
Udhampur

vide notification No.709/2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W‘\f: _
o4y

g

Registrar(Administration)
No: /29777 ;nGip Dated: 22 .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.
7. Ms. Seema Khajuria, Advocate
...... for information and necessary action. .

\ et

glstr r (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5906 29 RGP Dated: %2 04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rakshanda Saini
D/O Shakti Ram
R/O Ward No. 7, Tehsil Arnia, District Jammu

vide notification No.55 of 2022/RG/LP Dated 23.02.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

]

7N )R, »
Regigtrar (Administration)
No: /287864 ;RGP Dated: 2> .04.2024'Y¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rakshanda Saini, Advocate
. for information and necessary action.

)

J/\
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ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S8/ 29 |RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Jalali
D/O Sunil Jalali
R/O H.No.529, Subash Nagar, Rehari Colony, Tehsil & District Jammu

vide notification No.1942 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before,
k//ﬂm

Reg: tra Administration)

By Order

No: (38959 paip Dated: 2% .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Priya Jalali, Advocate

...... for information and necessary action.

A

m

7 : L0
Reg{f}'a@&dministration)



30

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5 39‘7””1 IRGILP  Dated: 2*.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Kaleem
S/O Bashir Ahmed
R/O Hubbi, Near JNV Kotranka, Tehsil Kotranka, District Rajouri

vide notfification No.1898 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
% 1n1strat10n)
138929 peup Dated: A2 042
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Kaleem, Advocate

...... for information and necessary action.

ﬂg'istW% o U-/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $: 53‘? W ORGILP  Dated: #*.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohit Verma
S/0 Vijay Verma

R/O H.No.263, Lane No.14, Sector 6, Nanak Nagar, Jammu, Tehsﬂ & District
Jammu

vide notification No.977 of 2022/RG/LP dated 27.07.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /‘

20

9 : Reglﬁg*} bmlmstratlon)
No: /509~ 9}’/RG/LP Dated: <> - .04.20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohit Verma, Advocate

...... for information and necessary action. s

N P‘.
SN

R?{;g;str r (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5_'5‘7&% %2 |RGILP  Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikrant Singh Jasrotia
S/O Subash Singh Jasrotia
R/O (GurrahJattan), Near Bus Stand, Tehsil Ghagwal District Samba

vide notification No.2024 of 2022/RG Dated 14.11.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
/
oL h
= \m/jid’@wrw
Regisﬁly Administration)

No: /39067 1% ;nGcip Dpated: 2% .04.2024 4L/

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for.uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vikrant Singh Jasrotia, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 385 ‘ﬁf 2% |RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaz Ahmed Malik
S/O Ghulam Mohi Ud Din Malik
R/O H.No 69, W.No 3, Hargam Gulabgarh, Tehsil Mahore, District Reasi

vide notification No.923 of 2022/RG Dated 27.07.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ’
/M
T s e
Regigtrar {Administration)
-
no: 3729 pcip Dated: 2% 042024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '
4, President, District Bar Association, Reasi.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ajaz Ahmed Malik, Advocate
......for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S8 % 2% |RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ahya Mussarat
D/O Abdul Rashid Sheikh
R/O Astan Bala Kishtwar, Tehsil & District Kishtwar

vide notification No0.553/2022/RG/I.P Dated 27.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \—///!W
ol : M,’D\" 'w
Registrar (Administration)
No: 12970~ % pcup Dpated: 22 .04.202%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazetie.
4. President, District Bar Association, Kishtwar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Ahya Mussarat, Advocate
for information and necessary action.

egistrar (Administration)

12
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 287/ 2% IRG/LP  Dated: 2> .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tabish Manzoor
S/O Manzoor Hussain
R/O Lanyal, Tehsil & District Kishtwar

vide notification No.1585 of 2021/RG dated 17.12.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W
~o-

Regl Wlnlstratmn)
/292735 o b Dated: 22 04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tabish Manzoor, Advocate
...... for information and necessary action.

O
K/m
Reﬁ;{l‘/ar Wmlstratlon)



36
40~

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S&% Qf 2% |RGILP  Dated: **.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zain Ashraf Kohli
S/O Mohd Ashraf Kohli
R/0O Chaklass, District Reasi

vide notification No.374 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord . 4
y Order W
oMY

Regls%ra/r Wunlstratlon)
No: 139541 eGP Dated: 04.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zain Ashraf Kohli, Advocate

...... for information and necessary action.
AL

S g oY ’>L7' |

Iézeg/lstrd%'/(dmlmstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SU9¢f 202 pap Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Yogesh Kumar Sharma
S/O Chander Parkash Sharma
R/O Talwal, Ward No.13, Tehsil & District Rajouri

vide notification N0.2029 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
v .
N\, -2y

=N\, . . .
Regla?“ ' inistration)
2

-4
No: (371" " RGLP Dated: 2* .04.20
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagarfor information and
' also keeping record of the same.
7. Ms. Yogesh Kumar Sharma, Advocate
...... for information and necessary action.

i




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $70 ‘&%” 20% |RGILP  Dated: 2%.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Satish Kumar
S/0 Kewal Krishan
R/O Ward No.7, Main Bazar, Tehsil & District Kathua

vide notification No.1972 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 30.04.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order S

o 5O Lk/

) %styr Vmstratlon)
No: 132493 peip Dated: 2% .04.2024

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Satish Kumar, Advocate
Reg%’tr/a Vlnlstratlon)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $9/ ;% 202 |IRGILP Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anuj Vaid

S/0O Sunil Kumar

R/O Opposite Devak Community Hall, Janipur Colony, Tehsil & District
Jammu

vide notification No.1805 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
\,f.«
225G Y
50 i\l

ministration)

By Order

Reglit}
No: 13962-68 jreip pated: R* .04.2034
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Mr. Anuj Vaid, Advocate

...... for information and necessary action. »

u~/‘
e%rst/ranmlstratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5"’”{ 2 IRGILP Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhay Sharma
S/O Muni Sharma
R/O Maghal, Tehsil Kalakote, District Rajouri

vide notification No.1782 of 2022/RG/LLP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ’

V%

Reglsti‘/ }ﬁmmlstratlon
No: 1396975 |RG/LP Dated: 2% .04.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Abhay Sharma, Advocate

...... for information and necessary action.

e%?js/tr ' 1mstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S723%4/ 20% RGILP  Dated: %2.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himani
D/O Vijay Kumar Verma
R/O F-412, Rehari Colony, Tehsil & District Jammu

vide notification No.945 of 2022/RG/LP dated 27.07.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/L.l..B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment mUst be
-sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order - '

Regls j;?‘;@/xmmstratlon)
No: /1317682 /RG/LP Dated: 22 _.04.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Himani, Advocate
...... for information and necessary action.

s
Re%ést/ra

ey

'ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $94 ﬂf 20%4 |RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rubina Alam
D/O Monawwer Alam
R/0O Kalaban, Tehsil Mendhar, District Poonch

vide notification No.60 of 2022/RG/LP dated 23.02.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
S
O'/
< k/ o0 >
| | Regls%ar( dministration)
No: (279389 jpGip Dated: 2% .04.202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rubina Alam, Advocate
...... for information and necessary action.

o~
oS
L Ly
R%is/tr%Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k% %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5958 2°% |RGILP  Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heejazi Ashraf
D/O Mohd Ashraf Khan
R/O Village Kaskoot, Tehsil Banihal, District Ramban

vide notification N0.587/2022/RG/LP Dated 27.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order M
Wt—/’

" ,
Regiiixﬁr Wninistration)
No: /3970 -9¢ ,RG/LP Dated: 2> .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ramban.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Heejazi Ashraf, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 76 % 20% |RGILP  Dated: 2 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhanu Dev
S/O Ranjit Bhadur Bandral
R/O Village Zangli Shamthi, Tehsil Kashtigarh District Doda

vide notification No.562/2022/RG/LP Dated 27.05.2022 for a period of one year |
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W
= -
Registrar (Admi .tv;;u?%%
egég/ra&/ ministration

No: /3997 - 9005 jRG/LP Dated: 22 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Assomatlon Doda.
5

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Bhanu Dev, Advocate
...... for information and necessary action.

U
£ : ne
Regigtrar Wministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £47 ¢ 2%/ |RGILP  Dated: #2.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rittu Kumari
D/O Lal Chand Bhutyal
R/O Bhajmasta, Tehsil Ramban, District Ramban

vide notification No.635 of 2021/RG Dated 05.07.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order -

Regis aWinistration)
No: /420%9-10  ;pGup Dpated: 22 .04.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. |

7.  Ms. Rittu Kumari, Advocate

...... for information and necessary action.

Regisé)’ljr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

"NOTIFICATION

No: 5 9505/’ 2% |RGILP  Dated: 2%.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmed
S/O Abdul Karim
R/O Ward N.12, Near Jamia Masjid, Tehsil & District Rajouri

vide natification No.475 of 2021/RG/LP dated 05.06.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order S ,
[/
b G2

Reglstwymstratmn)
No: [Y011-17  /pG/LP Dated: 2> .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Mushtaq Ahmed, Advocate
...... for information and necessary action.
A

S
K//L/’m
Reglqgj Wﬂmlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S99/ 2% |RGILP  Dated: 2*.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bushra
D/O Abdul Rashid
R/O Near ITI Complex Rajouri, Ward No.2, Rajouri

vide notification No.1126 dated 10.01.2020 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o '

77N
Registrar (Administration)
No: '1°19 "2 pGip Dated: 2> .04.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bushra, Advocate _
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k k% '

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 660¢ 221 |RGILP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of |

Mr. Amjed Igbal
S/O Mohd Igbal
R/O Muradpur, Tehsil & District Rajouri

vide notification No.747 Dated 30.12.2020 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order !
y VNW .
a 20 (o

RegistrWstr tion)
No: /4228 ~3)  pGiLP Dated: 2> .04.2024

Copy forwarded to the: -

1. - Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Amjed Igbal, Advocate

...... for information and necessary action.

i
/M
Reg1Wmlnlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: €01¢ 2% |RGILP  Dated: %.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tayoub Javed
S/O Shabir Ahmed
R/0O Kalaban, Tehsil Mendhar, District Poonch

vide notification No.20 dated 16.05.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

ATy

f’,l
Regis{f‘gr dministration)
No: 1932738 paip Dated: 2% .04.202 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazetie.

4, President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tayoub Javed, Advocate

...... for information and necessary action.

R

eg(i_isf'i (

ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k % % %

NOTIFICATION

No: €02%f 2% |RGILP  Dated: #2.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gazala Yasmeen

D/O Ashiq Hussain

R/O Village Behrote, Khablan, Thannamandi, Rajouri

vide notification No.1335 Dated 02.01.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order v
Regis%lyyministration)
No: 493974 RGiP Dated: 2* .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Gazala Yasmeen, Advocate

...... for information and necessary action.

.V

ReglsWistra ion)




o~

>t
&

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT |

NOTIFICATION

No: 602 2% |RG/LP  Dated: 22 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jai Kaur Rainu
D/O Jorawar Singh
R/O H.No 91, Lane 4 Greater Kailash, Tehsil & District Jammu

vide notification N0.957 of 2022/RG/LP dated 27.07.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order , \ o
i O\/\ .
\/‘W

ReglstWinistration)
No: /”050 56 JRG/ILP Dated: 22 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e- Couns High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wlng Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Jai Kaur Rainu, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

'NOTIEICATION

No: 601 20% RGP  Dated: 2%.04.2024

Provisional admission granted undér Advocates Act, 1961 in favour of

‘Mr. Riyaz Hussain
S/O Mohd Hassan
R/O Grong, Tambis, Kargil-Ladakh, Tehsil Sankhoo, District Kargil

vide notification No.1948 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ’
T

=04 LY

Re%s;t/rar Wmmlstrauon)

No: [1057€3 /RGP Dated: 2> .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Riyaz Hussain, Advocate

...... for information and necessary action. N

o\, T,

Registra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

-(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
kR k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: €05 % 29% \pGip  Dated: #.04.2024

v

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saima Ajaz
D/O Sheiklh Ajaz Ahmad
R/O Sangrambhata near Jamia Masjid, Tehsil & District Kishtwar

vide notification No.1034 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order ) -
W
2/0’0

m- . N 3 3 . .
Reglstg%l; Administration)

No: 9064770 \pGip Dated: 22 .04.2024

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Saima Ajaz, Advocate

...... for information and necessary actiO\/ -
| : o ;7;7,
ol
- < el
Regiq;jr @ninistraﬁon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 505% 0% |RGILP  Dated: 2% .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Rathor
D/O Rakesh Kumar
R/O Drubeel, Tehsil Mughalmaidan, District Kishtwar

vide notification No.1843 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

: *
By Order \/ 0\/“‘”\
e ”ﬁ/’f”o\’{a}]

‘ Registrar (Administration)
No: 171777 ;RGP Dated: 22 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Diksha Rathor, Advocate
...... for information and necessary action.

o)
Registéiar/\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
h h k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6782020 Raup  Dated: 22 04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dharmika
D/O Mohan Singh
R/O H.No 177 Lower RatnuChak, Tehsil Bahu, District Jammu

vide notification No.1841 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

}

By Order v

g:g UMY
rat

raa -
Regist)r:ga/rwmnist ion)
No: 1407684 neib Dated: 22 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Dharmika, Advocatie

...... for information and necessary action.

Of%w;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

608 % 4% |RGILP  Dated: 24 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhoomika Thakur

D/O Gandharb Singh Thakur

R/O Dangakote, Tehsil Bhomag, District Reasi,

A/P H.No 29, Opposite K.C Gurukul School Paloura, Jammu

vide notification No.1833 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order VW v\:— -
: Y >

Reglst r (Administration)
/400 U Re/p Dated: 2% .04.202%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette.

4, President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bhoomika Thakur, Advocate
...... for information and necessary action.

li?gistré‘r ‘Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k k &k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 509“3/”2”‘4 IRG/ILP  Dated: 2% .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhawana

D/O Sanjay Gupta

R/O 18914 Shant Nagar Janipur, Tehsil & District Jammu

vide notification No.1832/2022/RG/LP Dated 11.11.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The _renewal / extension of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enrollment as an
Advocate is ordered there before.

By Order i
K_/W\:\OLF )/QVQY
— 3.0
Regé@tr/ar (Administration)
No: /409278 RGP Dated: %% .04.20%4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Bhawana, Advocate

...... for information and necessary action. %
\/ o\ oY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6/%% %% RGP  Dated: 2% .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

- Ms. Bharti Bhagat
D/O Darshan Kumar
R/O H.No 22/A Om Nagar Udheywala Bohri, Tehsil & District Jammu

vide notification No.1831 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registraij (Administration)
No: 11099715 \oenp Dated: 2% .04.20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Bharti Bhagat, Advocate

...... for information and necessary action. L
\ %
Y k/w G~y
| R(ﬁEZs/u'@Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 41> ijé Lo),(_-fIRGILP Dated: ).3.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arush Khajuria
S/O Rattan Lal Khajuria
R/O P/O Gandala Jakhar near K.C Gurukul, Tehsil & District Udhampur

vide notification No.1824 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended {ill 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /0%1
Y-

m .0 . L3 ]
Reg:ﬂ%& ministration)

No:\Us6S-T71 /RGP Dated: D> .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Arush Khajuria, Advocate

...... for information and necessary action. S
N 2y
' - fU"i )0
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R@deinistration}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 61> «l> ol IRGILP Dated: N)>.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hunardeep Singh
S/0O Bikramjeet Singh
R/O 8-A Ext. Gandhi Nagar, Tehsil Rakh Bahu, District Jammu

vide notification No.1868/2022/RG/LP Dated 11.11.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. '

2

\JJ
By Order | nguﬁ/y
- i
Regrif;’ r (Administration)
No: 1UD2. 7% /RGP Dated: 2> .04.20%4 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jémmu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammur for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Hunardeep Singh, Advocate ,

...... for information and necessary action, " e
k_//my

~ " o

ReWministration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

‘No:&lY a4y o\l IRGILP Dated: ).3.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harsh Verma
S/O Somnath
R/O Ward No.3, Tehsil Hiranagar, District Kathua

vide notification No.1877 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension_ of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order A
y %
: 56 O L

ﬁ L) . ) ]
Registra ministration)
No: 4579 -5V /RG/LP Dated: >3 _.04.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kathua. .
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Harsh Verma, Advocate ,

...... for information and necessary action. o~ v .
\/ oo
PN el
A Rﬁﬁit ar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
. OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 61§ 2Ly RGP Dated: 2.3.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Himanshu Parihar
S/O Kiker Singh Parihar
R/O W.No 64, H.No 73, Swaran Vihar, Tehsil & District Jammu

vide notification No.1875 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. '

By Order W
~ . ] ’UMF\J/Q’,

Registrar{Administration)

No: 14D & L. A2 /RG/LP Dated: 23 .04.2024 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press,. Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Himanshu Parihar, Advocate

...... for information and necessary action T~
Ot )/\.7
-ob
I{Qgistrar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k %k Rk

EXTENSION
OF PROVISIONAL ENROLLMEN T

NOTIFICATION

No:bibel > o0 /RGILP  Dated: 2R .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himani Rajput
D/O Keshav Singh
R/O Sulshal Ghati, Tehsil Bhomag, District Reasi

vide notification No. 1867 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional_licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
e
N ;
mH

A =
ministration)

By Order

~);

Regi
No: [U29Y -6 6/RGILP Dated: D2 .04.20
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Himani Rajput, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION ”
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 617 2 s\l IRGILP  Dated: 1.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Haresh Kumar Raina
S/O Kewal Krishan
R/O Dhangri Nr. Govt. High Sec. School, Tehsil & District Rajouri

vide notification No.1862 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Ceriificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. '

A

By Order %’

&Y
Rerministraﬁon)
No: (Y4 26/— 6L /RGILP Dated: N .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. - Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ -
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Haresh Kumar Raina, Advocate

...... for information and necessary action. J
N . }\7
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Registray (Administration)—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 615 2/, > >Y RGILP  Dated: 2.3.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saqib Igbal Shoket
S/0 Mohd. Iqbal
R/O Dehri Ralyote, Manjakote, District Rajouri

vide notification No.1969 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order )ﬁ/w'“;/
AU
Regg_sf;} (Administration)
No:1GX 7. |D. /RGP Dated: DX .04.202%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Rajouri.

5 'CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Saqib Igbal Shoket, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION »
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:6l9 ey U IRGILP  Dated: 2.%.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonika Sharma
D/O Ashok Kumar
R/O Baja Bain, Kul Dabbi, Tehsil Beri Pattan, District Rajouri

vide notification No.1983 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

y,

J/
o~
By Order \m
— 29

Registrar (Administration)
No: 1Y 12 10 /RGP Dated: 20> .04.% |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi. .
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri. .
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ .
Incharge Library, High Court Wing Jammu/Srinagar for information and

aiso keeping record of the same.
7. Ms. Sonika Sharma, Advocate »

...... for information and necessary action. | Ny
WO Y
m ‘ ) . fw 3
Reﬁs/tré\@/(é&dmimstratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5o i;@g IRGILP Dated: )X .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruchi Sharma
D/O Ramesh Sharma
R/O W.No.15, Kangloo Karlai, Near Vaishno Mandir, District Udhampur

vide notification No.1967 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order O -
| \/b”o\“www
-

RegiWwinistratmn)
No:[14URDe- D £ /RG/ILP Dated: DX .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ruchi Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Rk kR kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:62 @L )y oLl IRGILP  Dated: )2 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rukhsar Kousar
D/O Nazarat Hussain
R/O Chhatral, Tehsil Mendhar, District Poonch

vide notification No.1959 of 2022/RG Dated 14.11.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o )/L’
Y
) :
Regis inistration)
No: {450 7-22 /RGILP Dated: 23_.04.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Rukhsar Kousar, Advocate

2
...... for information and necessary action. .4

)

R%is/t@ (Administration)
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:b22 oh s SU/RGILP  Dated: 22.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palak Wazir
D/O Ashok Singh
R/O H.No.110, Wazir Lane, Bohri, Tehsil & District Jammu

vide notification No.1940 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The»renewal | extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. :

’

VA
By Order O -
A

)

| RegIdemlstratlon)
No: /U2 _U /RGLP Dated: 13, .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Palak Wazir, Advocate

...... for information and necessary action. o -
V o }HQ()/H
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 622 al>o/RGILP  Dated: )2.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manasvi Mahajan
D/O Indu Bhushan Chowdhary
- R/O H.No 54, Darbar Garh Road Panjtrithi, Tehsil & District Jammu

vide notification N0.1926 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

e
By Order W
! -0

Q0
RegistWistration)
No: 142 4> 44 /RGP Dated: DR ..04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Manasvi Mahajan, Advocate ,

...... for information and necessary action. oS v
Y L’ - )/6(\/?77
. . N o

g

Regis%z;%éﬁministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E B

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:£2S af s 2l IRGILP  Dated: 23.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhupesh Saini

S/O G.P Saini

R/O W.No.4, H.No.132, Near Kamla Hospital, Tehsil Bishnah, District
Jammu

vide notification No.1830 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. '

By Order s e

-~ Ve
RC%S:I’/‘I dministration)
No:IU2S T EY/RGIP Dated: D .04.2672 QV

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Bhupesh Saini, Advocate
...... for information and necessary action. A

Reﬁg‘%Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. B R Rk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

e

No: 626 i&)oQQIRGILP Dated: ).%.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mimansha Sharma
D/O Sonu Sharma
R/0O H.No0.99, Purani Mandi, Chargian Mohalla, Tehsil & District Jammu

vide notification No.1911 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
Thé renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

»

By Order Lo Vo
V /0(4(\/\7
=0

)
Regis% Administration)
No: /42 LS9 /RGILP Dated: 23 .04.2024'

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Mimansha Sharma, Advocate
...... for information and necessary action,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

i i g m . .
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:6x] @l N eDY /RGP Dated: D3 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Maheshwari Sharma
D/O R.K. Koushal
R/O Village Thial, Tehsil Majalta, District Udhampur

vide notification No.1908 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

;

By Order V A
| ‘ AL
A o UM Y

o
Registrar (Administration)

No: 1427 2.8 6/RG/ILP Dated: D3 .04.2024°

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

: also keeping record of the same.
1. Ms. Maheshwari Sharma, Advocate: .

...... for information and necessary actiop. e .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:p2% ed SNU/RGILP  Dated: D3.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Malik Irtiza Tanvir
S/O Malik Tanvir Ahmed
R/0O H.No 15, W.No 7, Malik Market, Tehsil & District Kishtwar

vide notification No.1894 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order k/‘%/i;

tra ministration)
No: 142 &I-G4 RGP Dated: 23 .04 ﬁ/ W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Malik Irtiza Tanvir, Advocate R

...... for information and necessary action. W

2y

ﬂﬁﬁl’@dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council urider Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:£62.6 ﬂg‘;@;QIRGILP Dated: 0 3.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ikra Rashid
D/O Mohd Rashid
R/O H.No 362, Shivalik Puram Janipur Tehsil & District Jammu

vide notification No.1873 of 2022/RG Dated 11.11.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of histher Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord 2
y Order | ) N:;k\,,'f)"‘?
o

| ﬁgininistmﬁon)
No:142%) 88 /RG/LP Dated: > .04.20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ikra Rashid, Advocate

...... for information and necessary action. o

ﬁWministraﬁon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 636 AdU/RGILP  Dated: 12 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rahul Kotwal
S/0O Ashok Kumar Kotwal
R/O Bhalla Bhaderwah, Tehsil Bhalla, District Doda

~ vide notification No.258 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
'The renewal / extension of provisional licence/enroliment must_be

soudht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

m ) B ' . L .
Regist%a; inistration)
g 4= - 4
No:1 43, % i {go/RGILP  Dated: 7 .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Rahul Kotwal, Advocate
for information and necessary action. A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 62/ 24 3o37. IRGILP  Dated: )3 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabab Kafeel
S/0 Kafeel Ahmed Khan
R/O Kalaban, Kote Qusba, Mendhar, District Poonch

vide notification No.1348 of 2021/RG Dated 17.11.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order oo
— “ou Y
Regis{ra dministration)
No: 1%t B irt 20RGILP Dated: D2 .04.20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi. |

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Shabab Kafeel, Advocate

...... for information and necessary action. e
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:é%)_""’!ﬁ 2MIRGILP Dated: 2..04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nindia Sharma
D/O Narinder Sharma
R/O 466-A, Gandhi Nagar, Jammu

vide notification No.1775 Dated 30.03.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolutelfmal enroliment as an -
Advocate is ordered there before.

By Order v

0\;@,0(4 Y

fj ; > - L
Registra dministration)
No: ,»4&;_, |} RGP Dated: N3, .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
I
N
\/w ~oM My

7. Ms. Nindia Sharma, Advocate
...... for information and necessary action.
fe) ) T * . L
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6% -’i)ébz_leRGlLP Dated: D.3.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Gupta
S/O Subash Gupta
R/O W.No 6, Near Shiv Mandir, Tehsil Billawar, District Kathua

vide notification No.1027 of 2022/RG/LP Dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

’

By Order | o~V g
\\/ @/0‘4 2/7

Regls?wa}(wnmstratlon)
No: f4ifIL (/RGP Dated: Y3 .04.202

Copy forwarded to the: -

1.~ Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kathua. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ '
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Sahil Gupta, Advocate

...... for information and necessary action. o
| b Tl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kR k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:63Y alXoM//IRGILP  Dated: )2.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Umila Farooqg
D/O Farooq Ahmed Sheikh
R/O H.No.24, Sarkoot Matta, Tehsil & District Kishtwar

vide notification No.1067 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of prdvisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ /ﬂﬁg’

(Admlnlstratlon)

: ra
No: Bﬁzj‘{' DY /RG/LP Dated: 2.3 .04. 22{7/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Umila Farooq, Advocate

...... for information and necessary action oo

N/Dt]()t}

Re%st/r Vdmlmstratmn)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

NOTIFICATION

No: 635 aloa)/RGILP  Dated: 2..04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Bhadwal
D/O Vijay Paul Singh
R/O Lakhri, P.O Lakhri, Tehsil Ramkot/ Billawar, District Kathua

vide notification No. 1629 dated 12.03.2020 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

LN

By Order /yN”’" T
ey

P
| RegisWi%gﬁon)
No: [Ybob— 1]~ /RGILP Dated: 2.Y .04.2024" |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. - CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Manisha Bhadwal, Advocate
...... for information and necessary action.
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. HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: b2 bad > /RGILP  Dated: 2..04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Damini Singh Chauhan
D/O Dinesh Singh Chauhan
R/O 110-F, Sanik Colony, Tehsil & District Jammu

vide notification N0.1845 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order /
oL
\/ "'u\& ';>(7

Reglst %;/AWmtratmn)
No: [YbI>—(& /RG/ILP Dated: 2.\ .04.2024

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Jammu

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
Incharge Library, High Court Wing Jammu/Srinagar for information and

alsc keeping record of the same.
Ms. Damini Singh Chauhan, Advocate

...... for information and necessary action.
M’UL’ 3;7
Reglstranlmstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 67 2L > HAY/RGILP  Dated: 2\.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Akeel Shah

S/O Syed Shakeel Shah

R/O Shah Complex, Bus Stand, W.No.4 Near Shop No. 1 Great India Gun
House, Udhampur.

vide notification No.1772 dated 30.03.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Ceriificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
~ Advocate is ordered there before.

By Order

No: 1% £19-2C /RG/LP Dated: _2Y .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Myr. Syed Akeel Shah, Advocate
...... for information and necessary actionp
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % k k%

NOTIFICATION

EXTENSION
OF PROVISIONAL ENROLLMENT

No: 3% alyol IRGILP  Dated: 2.\1.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Komal Gupta
D/O Mahavir Gupta
R/0O H.No.353, Vikas Lane, Talab Tillo, District Jammu

vide notification No.1886 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

. Y =
_ RegIWmlmstratmn)
No: %62 6-3> /RGP Dated: L4 .04.202

By Order

Copy forwarded to the: -

1.
2.
3.

4,
S.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge . Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Komal Gupta, Advocate
...... for information and necessary action. §

dministrafion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
I A

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 629 &30 l/RGILP  Dated: 2.4.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Sanjay Kumar
S/O Ram Lal
R/O Jijote, (Glowth), Tehsil & District Doda

vide notification No.1294 Dated 02.01.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

)
\\J‘» -
By Order o
Y3 2Y
i
Regis ar (Ad nlstratlon)
No: ZQ A 2D Qé /RG/LP Dated: 2.\ .04.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Doda.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Sanjay Kumar, Advocate

...... for information and necessary action. .
Rﬁ%;trdemlstratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 640 sh>mlt/RGILP  Dated:2Y.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arif
S/O Abdul Rashid
R/O Chachawah B, Tehsil Gool, District Ramban

vide notification No.66 of 2022/RG/LP Dated 24.02.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

s

N
M/Uu(l‘j

Registnar’ Whﬁstratlon)
No: (YAl G LRGP Dated: LY 04202

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ramban. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Mohd Arif, Advocate

...... ..for information and necessary action. »
. S~
M

107

e:jg?l/strwmlmstratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LUl al>xenlp IRGILP  Dated:).\4.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Safeer Ahmad
S/0O Gulzar Hussain
R/O Hari Ward No.1, Surankote, District Poonch

vide notification No.173 Dated 18.06.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order \/ P
et

Regl ar (Ad lnlstratlon)

 No: [ Qéé,:z_-s Y/RG/ILP Dated: .Y .04.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Safeer Ahmad, Advocate

...... for information and necessary actior. v
W
AN oY )/9

R‘ziis/trar Administration)
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Myr. Minhaj Majeed Sheikh
S/O Ab Majeed Sheikh
R/O Dardpora Kralpaora, District Kupwara

vide notification No.1303 of 2021/RG/LP Dated 16.11.2021 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

ab

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k Rk k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A4> ako>U/RGILP  Dated:) .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry uniless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

A

Regls q;; dmlnlstratmn)

No: Zégég"g égRG/LP Dated: 2,(4 .04.2024

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Minhaj Majeed Sheikh, Advocate

...... for information and necessary action,
W

)

Registrar Wlstratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: b4 el SLRGILP  Dated:).(7.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Satish Kumar
S/O Mohan Lal
R/O W.No 9 H No. 68, Dholian Tehsil Bari-Brahamana District Jammu

vide notification No.2007 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Ord 5
y Order | y
“ovrYY
Reg trar Wlnlstratlon)
No: /4 £ (| — b6 /RGILP Dated: Y 0420%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. '
incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Satish Kumar, Advocate

...... for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:£4Y & » U/RGILP  Dated:)(/.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Moksheka Sharma
D/O Yogesh Kumar Sharma
R/O H.No.201, Old Janipur, Tehsil & District Jammu

vide notification No.1916 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned '

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

| AN
No: [ Q LL) _TD/RG/LP Dated: ;Q .04.202

Copy forwarded to the: -
1 Principal District and Sessions Judge, Jammu.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Moksheka Sharma, Advocate ,

...... for information and necessary action, S
2oL
;}//0

N 2
l%iis;'aninistratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k% %

-*

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: 64 ¢ el sauly/RGILP  Dated;)..04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javid Ahmad Malik
S/O Ali Mohmad Malik
R/O Mirchmar Mirgund, Tehsil Pattan, District Baramulla

vide notification No.1322 of 2021/RG dated 16.11.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A

%Nf\:/
: 3N T W Siah b >
Registrar (. Wlstra%on) Y
No: [ é/é’) 2 _@A/RG/LP Dated: 2@{.04.2024 @
7o = o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Javid Ahmad Malik , Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 644 &l > ol IRGILP Dated:2..04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmad Chalkoo
S/O Sanaullah Chalkoo
R/O Uri Proper, W.No 11, Haji Mohalla, Tehsil Uri, District Baramulla

vide notification N0.953 of 2022/RG/LP dated 27.07.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

A

By Order | AL
L‘L""K"ﬁ'\'

—
Registrar (Administration)
No:/Y £ S/-§K /RG/LP Dated: DY .04.2024 (1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Imtiyaz Ahmad Chalkoo , Advocate
...... for information and necessary action.

. ‘ f)/'o
m . a . . .
Registray (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: b7 2L IRG/LP  Dated:2(; .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Ali Wani
S/0 Ali Mohd Wani
R/O Chetros Budroo, Tehsil Sallar, District Anantnag

vide notification No.1811 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ordef WW{ .
"V“‘*’})“f

Reglstra (A stratlon)
No:(16%7-A2 /RGILP Dated: 2-Y .04.2024 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aamir Ali Wani, Advocate

...... for information and necessary actlon

Reglsthmlstrauon)




as

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k % % %

EXTENSION

OF PROVISIONAL ENROLLMENT

mpee——

NOTIFICATION

No:bY8 ob M IRGILP  Dated:2-4.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aneeda Jan
D/O Mohammad Yousuf Ahanger
R/O Gojwara, Khar Mohalla, Tehsil Khanyar, District Srinagar

vide notification No.1804 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute‘/final enroliment as an
Advocate is ordered there before.

By Order /
oL :

. Registrar (Administration)
No: [Y 694-—Ju1>/RG/LP  Dated: 2.1 .04.2024 (K

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. :
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aneeda Jan , Advocate

I for information and necessary action. »

\ oy

Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £49 a2y IRGILP  Dated: )Y .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saniya Qadir

D/O Gulam Qadir Parimo

R/O Hyderpora, Lalu, Sheish Gari Bagh, Tehsil Chanapora, District
Srinagar

vide notification No.694/2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

}
By Order 4 7
\\_/ mfuu (w}/%
- y‘y

FRf)_é.gistralf(A mipistration)
no:UTbl_b /RGP Dated: L(_/t .04.2024 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5.  CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Saniya Qadir , Advocate \

...... for information and necessary action. WA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 4.5 wfo»%( IRGILP  Dated: ).Y.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gh Qadir Wani
S/O Ab Kabir Wani
R/O Gulgam, Tangwari Bala, Tehsil & District Kupwara

vide notification No.936 of 2022/RG/LP dated 27.07.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ' n
y | W\w 7/(4

Registra ’(AWnistration)
No:l4 76712 /RGILP Dated: 2-Y .04.2024 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Gh Qadir Wani, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * % % % % )

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 65| LSRG Dated:2Y.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shagufta Ashraf
D/O Mohammad Ashraf Dar
R/O Vakeel Colony Brane Nishat, Tehsil Khanyar, District Srinagar.

vide notification No.666 of 2021/RG dated 05.07.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A

By Ord
y Order | NS
| - j/,(,\‘fw

. ﬂ ‘o Yy 3 3 .
Registrar (Adminjstration)

No: [l 7/ | /RG/LP Dated: D\ .04.2024 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shagufta Ashraf, Advocate

...... for information and necessary action.

WM -

f{ggis raT{Administration)

(a»



69

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Adyocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 65O “hSYRGILP  Dated:)Y .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad Mir
S/O Ab Kabir Mir
R/O Ajas, Tehsil Ajas, District Bandipora

vide notification No.17 dated 07.04.2016 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subiject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order //y::/
v Fo Vet

Reglstrar Aqwmlstratlon)
No: L4123 .0 QRGP Dated: 1Y _.04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandlpora

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shabir Ahmad Mir, Advocate
...... for information and necessary action.

glstr r’(Admmlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:6S2 &l >0l IRGILP Dated: 2.4 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Mudasir Amin
S/O Sheikh Mohd Amin
R/O Village Sadiwara, Tehsil Dooru, District Anantnag

vide notification No. 22 dated 05.04.2018 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licencelenrollment must _be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

W
<N : W"’“\’:’Z"\f
ﬁzgistrar'(AWistration)

Nvo: 147292k /RG/LP  Dated: L(;{ 04.2024 (1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sheikh Mudasir Amin, Advocate

...... for information and necessary action.

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
kR k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6SY e 2M/RGILP Dated:2Y.04.2024
v - T

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jirjum Bogo
D/O Yomjir Bogo
R/O Silmoo, Tehsil & District Kargil

vide notification N0.596 of 2022/RG/LP dated 27.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ﬁ.
Registrz inistration)
No:\UTRS-UD /RGP Dated: lg .04.2024 (L]/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
o
oVt ——"-
m;
o %l

7. Ms. Jirjum Bogo , Advocate
ReglstIdemlstratlon)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k Kk k%

e —— —

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5SS el »enly/RGILP  Dated:21{{.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Ahmad Sheikh
S/O Gulam Ahmad Sheikh
R/O Palpora, Banpora, Tehsil & District Anantnag.

vide notification No.676 of 2021/RG dated 05.07.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

»
By Order \\/%

- Reglstr (A%lstratlon)
No:/Y4 742 S| /RGP Dated: D .04. 2024@

- Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Zubair Ahmad Sheikh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: &S6 @é SUYRGILP  Dated ;:_L{l; 04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shanif Khursheed
S/O Khursheed Ahmed Baba -
R/O Sheeri, Sheerinabad, Tehsil & District Baramulla

vide notification No.1979 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

: /
\fx-l
\/ /DL\ Lﬁ/f

Reglstrar (Ad nlstratlon)

No: (U762-C L/RG/LP Dated: 2&( .04. 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shanif Khursheed , Advocate
...... for information and necessary action.

A
U >N

@g/istr r (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
 k k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 657 @f A%2Y |RGILP  Dated: 2¥ .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rehana Akhter

D/O Mohammad Shaban Bhat

R/O Baghat Mohalla, Duroo, Dangerpora, Sopore, Tehsil Dangerpora,
District Baramulla

vide notification No.1007 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order wh
ﬁ ..o , 3 ° . PW
Registrar (Admjnistration)
No: !Y79- 97 /RGP Dated: *Y .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rehana Akhter , Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % % ’

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6588/ RO [RGILP  Dated: 24 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazia Anjum
D/O Mohd Bagqir
R/O Bota Pa Chuchot Yokma, Tehsil & District Leh

vide notification No0.637 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutelflnal enrollment as an
Advocate is ordered there before.

By Order 2
\/%)}/;

Reglstrar (Admijnistration)
No: 1%7968- 859 /rG/LP Dated: M _.04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Leh.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Nazia Anjum, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 62 {4 Qé)—eﬁ IRG/LP Dated: ).3.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Afiya Feroze
D/O Feroze Ahmad Bhat
R/O Sangrampora Sopore, Tehsil Sopore, District Baramulla.

vide notification N0.989 of 2021/RG/LP dated 14.09.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order »
T~

WA=
Dt e
Registrar (Admjnistration)
No: Y283 S b/RGILP Dated: DR .04.2024 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramuilla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Afiya Feroze , Advocate
...... for information and necessary action.

s

~
S5y

7’
Registralr, (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 457/ 204 |RGILP  Dated: 24 04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Naila Noor
D/O Noor Mohamad Bhat
R/O Wahipora, Tehsil Tangmarg, District Baramulla

vide notification No.1072 of 2021/RG/LP dated 14.09.2021 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as an
Advocate is ordered there before.

By Order o o

Registrar (Administration)
No: (9905 -1 /RG/LP Dated: 24 _.04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla. ,

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Naila Noor, Advocate
...... for information and necessary action.

08T,

raf (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 66° ”‘g 2% |RGILP  Dated: ¥ .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehrul Nissa
D/O Ab Rashid Bhat
R/O Batergam, Tehsil & District Kupwara.

vide notification N0.1327 of 2021/RG dated 16.11.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 2
I 1O uly ;VL] f

Registrar (Agministration)
No: [Y812-18  ,rG/P Dated: 24 .04.2024 (!

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Mehrul Nissa , Advocate
...... for information and necessary action.

Reéas/erlnlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 'éél%" L0 |RGILP Dated: 24 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aanisa Mushtaq
D/O Mushtaq Ahmad Shah
R/O Maidan-e-Chogal, Tehsil Handwara, District Kupwara

vide notification No.64 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order . o
¢

Registrar AWmstratlon)
No: 1491928 pGip Dated: M .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadmg on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Aanisa Mushtaq, Advocate
...... for information and necessary action.

EY

Administration)

For



Ao

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*k k k k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6628 2°% ;pGiLP  Dated: 2% .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mohsina Aara
D/O Abdul Majid Bhat
R/O Eid Gah Basti Botingoo, Tehsil Dangerpora, District Baramulla

vide notification No.197 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord
e \ sy
%

Registrar (Administration)
No: (4826-22 ;pGip pated: 2Y .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mohsina Aara , Advocate
...... for information and necessary action.

. }
:\/"J
/;M; 1,
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% k% k%

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: €63 % 200 |RGILP  Dated: 24 .04.2024

Provisiohal admission granted under Advocates Act, 1961 in favour of

Mr. Fayaz Ahmad Reshi
S/O Habibillah Reshi
R/O Poshkar, Tehsil Khag, District Budgam

vide notification No.1018 of 2021/RG dated 14.09.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | W\f“‘
' / j ‘W’au ’W

&) 7 S
Registrar (AW’istration)
No: 19634710 oGip Dated: 2 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Fayaz Ahmad Reshi, Advocate
...... for information and necessary action.
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Registrax (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 667 %{ 2% IRGILP  Dated: 24 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Lateef Bhat
S/O Mohammad Lateef Bhat
R/O Koil, Tehsil & District Pulwama

vide notification No.1077 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order , %‘
,)/Ve‘«’

ﬂ . S
Registra @ inistration)
No: [YB8Y! =47 \ocip Dated- Y .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Zahid Lateef Bhat, Advocate
...... for information and necessary action.

R@&stermlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 665 Qf 2% RGILP  Dated: 24 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaz Hussain
S/O Mohd Ishaq
R/O Tingdoo, Tehsil Shargol, District Kargil

vide notification No0.1794 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after.condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
— - V »«6\4")/‘7 5
| Registrar(AdMon)
No: [4848°54 /RG/LP Dated: P .04.2024 @

Copy forWarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. - Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ajaz Hussain, Advocate .
...... for information and necessary action.

A
o xy
?/) .- \\\/ /)/‘}/—” ‘)/27
Reglsthministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 555?{7}9 2% |RGILP  Dated: 2/ .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Ahmad Koka
S/O Mohd Yousuf Koka
R/O Zoonipora Chattergam, Tehsil Baghati Kanipora, District Budgam

vide notification No.1171 of 2021/RG dated 15.09.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
’ VY

.
Registrar (Admmlstratlon)

No: /4855 =4 ;peip Dated: 24 .04.2024
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srmagar for information and
also keeping record of the same.
Mr. Aaqib Ahmad Koka, Advocate
...... for information and necessary action.

r
A
o
)Y
‘ &/J}/j/,o\a \’7

Registiay (Administration)

(O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 67 %f M RGILP  Dated: % .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Najmu Sakib Wani
S/O Mohd Yaqoob Wani
R/O Chanapora, Rose Lane Colony, District Srinagar

vide notification No.1930 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of -his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

,
By Order W
PNy s Vg

Registra r( A inistration)
No: 14862-68 /rG/p Dated: 24 .04.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Najmu Sakib Wani, Advocate

...... for information and necessary action.

ﬁ . N /./V)/ _9\4”»7
R@MWministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £68¢£ 2024 |RGILP  Dated: % .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parvez Ahmad
S/O Riyaz Ahmad
R/O Drass, Shimsha Kharboo, Tehsil Drass, District Kargil

vide notification N0.996 of 2022/RG/LP dated 28.07.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought b_efore the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

ys

Registrar (AdWistration)
No: 4969 -%5 |RG/LP Dated: 2 .04.2024 @

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Parvez Ahmad, Advocate ,
...... for information and necessary action.

ﬁZgis ray (Administration)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 66742024 |RGILP Dated: 2 .04.2024
[

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shahida Farooq
D/O Farooq Ahmad Dar
R/O Malik Angan Fateh Kadal, Tehsil & District Srinagar

vide notification No.95 of 2022/RG/LP dated 24.02.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order NS S
Y W %

) L N e
Registrar Ade‘atlon)
No: 149 76- keGP Dated: 24 .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shahida Farooq, Advocate

...... for information and necessary action.

egistrar (. inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:b7oel sl IRGILP  Dated: 24.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Ummar Rashid Shagoo
S/O Abdul Rashid Shagoo
R/O Delina Ghat, Tehsil & District Baramulla

vide notification No.721 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A

rder s
By Ord \\%

Reglstrar AWtratlon)
No:1Y&XUY—-4e /RG/LP Dated: 2% 042024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3.. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadmg on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Myr. Ummar Rashid Shagoo, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %k % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 67 % So) IRGILP Dated: 24/.04.2024

Provisional admission granted under Ad‘vocates Act, 1961 in favour of

Mr. Tariq Ahmad Ganie
S/0 Late Ali Mohammad Ganie
R/O Sugan, Tehsil Chitragam, District Shopian

vide notification No.2014 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
. Advocate is ordered there before.

By Order

-

RegistrargA

no: 1 U&91 Gui /Re1LP  Dated: 24 .04.2024

Copy forwarded to the: -

inistrition)

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadmg on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
-also keeping record of the same.

7. Mr. Tariq Ahmad Ganie, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 672 ah>HGIRGILP Dated: (] .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javeed Ahmad Navoo
S/O Wali Mohammad Navoo
R/O Tangpora Pattan, War Mohalla, Tehsil Pattan, District Baramulla

vide notification No.749 dated 19.09.2019 for a period of one year has been
extended till 30.04.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W
rOVI fw

]T{“Zgistral?’A Mn)
No: /b9l -2 & RLP Dated: 2U__.04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Javeed Ahmad Navoo, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:£672 A Se)/RGILP  Dated: My .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tawoos Ahmad Wani
S/O Ab Rahim Wani
R/O Qasba Devsar, Dhobi Mohalla, Tehsil Devsar, District Kulgam

vide notification No.718 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of. his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order : Ww{ - \,/,
ﬁ’)glstrar (Aﬁmlstratlon)

No: /Y 90712 RGP Dated:y)Q .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tawoos Ahmad Wani, Advocate
...... for information and necessary action.

Regis rar Adminlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:67Y 4l 5e>l/RGILP  Dated: Y .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gulzar Hussain
- S/O Mohmad Hussain
R/O Hagnis Lungma, Tehsil Shakar Chiktan, District Kargil

vide natification No.1857 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 30.04.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/ﬁnal_enrollment as an
Advocate is ordered there before.

By Order %
50

77 :
Registrar (A 1strat10n)

No:lU 9/l > | /RenP Dated: .| £04.2024 @/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargll.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Gulzar Hussain, Advocate

...... for information and necessary action.

A

)
< W\.]
gglstranmlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

‘.

No: 675 %MM/RG/LP Dated::)_/i.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Renu Sharma
D/O Ram Murti
R/O H.No. 231 A/B Daily Excelsior Lane Janipur , Tehsil & District Jammu

vide notification No.663 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional Iicence/en'rollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\//W

Registraj(AWistration)
No:1 UG > =29/RG/LP Dated:}% .04.2024 (ﬂ/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

3) CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Renu Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:476 &y s=5l IRGILP  Dated:2(y.04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabrina Sultan
D/O Mohmad Sultan Bhat
R/O Syedpora 1dd-Gah, Dr. Ali Jan Road, Tehsil Nowshera, District Srinagar

vide notification No.684 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

| "
By Order /
\//r;ﬁ/,@“\ W

.
Registrar (Adjpinistration)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sabrina Sultan , Advocate
...... for information and necessary action.

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:b77 43> IRGILP  Dated: 2 .04.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harpreet Singh
S/O Mangat Singh
R/O Ichhama, Tehsil Beerwah, District Budgam

vide notification No.462 of 2021/RG/LP dated 05.06.2021 for a period of one year
has been extended till 30.04.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

O g

— | - ) Q/')/mkf >/Q7
Registrar (A(séén/iistration)
nod U ) U ReP Dated: DY .04.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
B. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Harpreet Singh, Advocate
...... for information and necessary action.

Registgar (Administration)




